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3TSA/ORDER

PER : T.R. SENTHIL KUMAR, JUDICIAL MEMBER:-

This appeal is filed by the Assessee as against denial of Final
Registration under section 80G(S) of the Income Tax Act, 1961
(hereinafter referred to as ‘the Act) vide order dated 03-09-2024

passed by Commissioner of Income Tax (Exemption), Ahmedabad.

2. The solitary grievance of the assessee is that the assessee was given
opportunity to explain its case on 06-07-2024 and 09-08-2024. In both
the hearings, the assessee filed detailed reply. Whereas Ld. CIT(E)
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considered the first reply and failed to consider the second reply filed
physically before the Office of Ld. CIT(E) on 20-08-2024. Without
taking note of the reply filed by the assessee, Ld. CIT(E) denied Final
Registration u/s. 80G(5) of the Act and also cancelled Provisional
Approval granted to the Assessee Trust. Thus Ld.Counsel for the
assessee submitted before us that the reply filed on 20-08-2024 before
Ld. CIT(E) be considered and requested one more opportunity be given
to the assessee for Final Registration u/s. 80G(S5) of the Act and also

restore Provisional Approval granted to the Assessee Trust.

3. Ld. CIT-DR appearing for the Revenue has no objection in setting
aside the matter back to the file of Ld. CIT(E) for granting Final
Registration u/s. 80G(5) of the Act.

4. Recording the above submissions of the rival parties, the appeal is
allowed by setting aside the matter back to the file of Ld. CIT(E) and
grant proper opportunity of hearing to the assessee and pass order in

accordance with law.

5. In the result, the appeal filed by the Assessee is allowed for

statistical purpose.

Order pronounced in the open court on 18-12-2024

Sd/- Sd/-
(NARENDRA PRASAD SINHA) (T.R. SENTHIL KUMAR)
ACCOUNTANT MEMBER JUDICIAL MEMBER

Ahmedabad : Dated 18/12/2024
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4. CIT (A)
5. DR, ITAT, Ahmedabad
6. Guard file.
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